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SHRI MURASOLI MARAN: What
has happened to your observation on
28th August 1960 that a second Press
Commission would be set up?

SHRI L K, GUJRAL: I did say that,
but I hope he appreciates that I was
not Information Minister for long after
that. I have come back after a long
time , In the meantime, a fact-finding
committee has been set up. One of the
things which a Press Commission does
is to enquire into the various aspects
it - newspapers. We feel that when
be fact-finding committee completes
fts work and submits its report, we
v " have'some new light on the finan-
«ul and other aspects of various news-
papers. That is why we have given
to this fact-finding committee the
powers under the Commission of In-
quiry Act, so that all the data can be
collected. 1 am sure when the report
of the fact-finding committee comes,
bit will cover all the aspects he has in
-mind,

MR, CHAIRMAN: I will put Shri
Daga’s amendment to the House.

. The amendment was put and nega-
tived,

'MR. CHAIRMAN: I will now put
‘he main resolution tg the vote of the
'House. The questions is:
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SRAVANA 26, 1885 (SAKA)

Newspapers & 350
News Agencies (Resl.3

“That this House calls upon the
Government to adopt immediate
measures for delinking and demo-
cratically diffusing the ownership
of newspapers and news agencies in
the country.”

The motion was negatived.
18.39 hours.

RESOLUTION RE: DECLARATION
OF PRESENT LOK SABHA AS CON-
STITUENT ASSEMBLY
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MR, CHAIRMAN: He may coniinue
on the next day,

18.40 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, August
20, 1973{Sravana 29, 1885 (Saka)



